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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

O.A. No. 622 of 2024 

 
IN THE MATTER OF: 

Varun Gulati                …Applicant  

Versus 

State of Haryana & Ors.         …Respondents  

 
OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE ON 

BEHALF OF RESPONDENT NO. 34, M/S SHIVALIK PROCESSOR 

 
MOST RESPECTFULLY SHOWETH: 

1. That the present objections are being filed on behalf of M/s Shivalik 

Processor, the Respondent No. 34, in compliance with the direction 

dated 27.02.2025 passed by this Hon’ble Tribunal, wherein the 

recently impleaded industries in the Barhi Industrial Area matter were 

directed to file their objections to the Joint Committee Report dated 

03.01.2025. 

 
2. That at the outset, it is submitted that the observations in the Joint 

Committee Report (hereinafter “the Report”) do not correctly reflect 

the compliance status of the Answering Respondent’s unit. Certain 

findings in the Report appear to be based on assumptions and outdated 

assessments, rendering them inconsistent with the Answering 

Respondent’s current operational realities. 
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3. That the Answering Respondent operates a textile pre-treatment and 

dyeing unit at Plot No. 416, HSIIDC Industrial Estate, Barhi, District 

Sonipat, Haryana. It holds valid Consents to Operate (“CTO”) under 

the Water and Air Acts up to 30.09.2029, and runs a calibrated 

Primary Effluent Treatment Plant (“PETP”) along with real-time 

water-usage monitoring. 

 
4. OBJECTIONS TO THE JOINT COMMITTEE REPORT: 

 
4.1. That HSPCB team inspected the unit on 08.08.2024; on that basis 

Show-Cause Notice (SCN) No. HSPCB/SR/2025/2650 dated 

02.01.2025 was issued by HSPCB citing alleged deficiencies with 

environmental compliance. A comprehensive, document-backed 

reply dated 08.02.2025 was furnished within time. True copies of the 

HSPCB Show Cause Notice and Reply issued to the Show Cause 

Notice along with documents are collectively annexed hereto and 

marked ANNEXURE R-1. 

 
4.2. That the SCN extrapolated an average production of 4.2 MT/day by 

converting finished-goods numbers into tonnage and treating 

outsourced “ready material” as in-house output. After internal audit 

and staff training, production registers now clearly segregate 

outsourced fabric; actual dyed output remains well within the 

consented 2 MT/day.  

 
4.3. That contrary to the allegations in the SCN, the Answering 

Respondent submitted that daily logbooks for tube-well abstraction, 

process usage and PETP discharge are maintained and have been 

produced vide the Reply to HSPCB Show Cause Notice. The SCN 
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did not cite any missing dates; the allegation stems from a misplaced 

file that has since been restored.  

 
4.4. Effluent parameters & “dilution” allegation 

• The BOD Reduction of 75% and COD Reduction of 70% does 

not necessarily indicate dilution, but rather reflects the 

effectiveness of our treatment system. 

• The Jet Dyeing machines operating at the unit of the Answering 

Respondent operate at a liquor ratio of 1:8. Since not all 

garments undergo washing, a significant portion of water loss 

occurs during the tumble drying process. 

• Only washing (involving hydrogen peroxide, acid and tumble 

drying) operations were running on the inspection day, yielding 

naturally lower COD. 

• Independent NABL-accredited analysis appended to the reply 

confirms that PETP outlet meets limits without dilution. 

 
Hence the inference of freshwater dilution is unfounded.  

 

4.5. That the Answering Respondent further submitted in its reply that 

apparent disparity between water abstraction and effluent flow is 

attributable to (i) evaporation in tumble dryers, (ii) moisture retention 

in processed fabric, and (iii) reuse of hot-wash liquor. Calibrated 

flow-meters were supplied for verification; the JCR overlooks this 

material.  

 
4.6. That furthermore, 6-lakh-kcal boiler consumes biomass briquettes 

whose calorific value varies. Recorded usage of up to 30 MT/day 
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represents fuel received, not fuel fired; daily firing remains below the 

consented equivalent of 2 MT/day. Detailed fuel-ledger and 

weighbridge slips substantiate compliance.  All flow-meters at PETP 

inlet, outlet and fresh-water line were re-calibrated in December 

2024. An IoT-based dashboard now uploads 15-minute averages to 

the Board’s server. 

 

4.7. The inspection was conducted on 13.08.2024, while the SCN was 

issued on 02.01.2025. During this period, all identified issues have 

been addressed already. The current compliance status reflects 

diligent adherence to environmental norms. 

 
4.8. That any adverse order based on the findings of the Joint Committee 

Report would have severe financial implications and cause significant 

operational disruptions to the answering respondent. The unit 

employs a large workforce, and any disruption in operations would 

negatively impact the livelihoods of numerous employees and their 

families. The answering respondent is a key contributor to the textile 

industry, and any undue penalties or restrictions would harm not only 

the unit but also suppliers, vendors, and small businesses that rely on 

its operations. 

 
4.9. That in view of the above submissions, the Answering Respondent 

also prayed that the allegations in the Show Cause Notice be 

reconsidered, as they were based on incorrect assumptions and lacked 

substantive evidence. The Respondent requested that its compliance 

measures be duly recognized. The Answering Respondent reiterated 
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its commitment to upholding all regulatory standards and sought a fair 

and just resolution of the matter.  

 
5. That the Answering Respondent remains committed to environmental 

sustainability, regulatory compliance, and responsible industrial 

operations and prays for a just and fair assessment of its compliance 

status. 

 
6. The Answering Respondent further reserves its right to file additional 

pleadings or affidavits, if necessary, in response to any subsequent 

developments in the present proceedings. 
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Vijay Kumar <vijay.kumar@satramdass.com>

Advance service copies of short reply on behalf of Respondent Nos. 34, 70, 79, 84,
95 & 98 in O.A. No. 622/2024 titled as 'Varun Gulati v. State of Haryana & Ors.'
1 message

Vijay Kumar <vijay.kumar@satramdass.com> Thu, May 29, 2025 at 4:21 PM
To: Mansi Chahal <mansichahal104@gmail.com>, Varun Gulati <jansewajanhit@gmail.com>
Cc: Shivani Chawla <shivani.chawla@satramdass.com>, Rhythm Katyal <rhythm.katyal@satramdass.com>, Chinmay
Dubey <chinmay.dubey@satramdass.com>, Archna Yadav <archna.yadav@satramdass.com>

 Paperbook-NGT Reply-R79 Paras Tubetech
Pvt_Redacted.pdf

 Paperbook-NGT REPLY-R95 Sumit
Enterprises_Redacted.pdf

 Paperbook-NGT Reply-R98 Season
Farm_Redacted.pdf

 Paperbook-NGT REPLY-R84 DESIGN O
CREATION.pdf

Dear Sir,

PFA.

Advance service copies of short reply on behalf of Respondent Nos. 34, 70, 79, 84, 95 & 98 in O.A. No. 622/2024 titled
as 'Varun Gulati v. State of Haryana & Ors.'

Kindly treat the same as Proof of service.

Regards

Vijay Kumar
Office Manager 

8A Sagar Apartment
6 Tilak Marg
New Delhi - 110001
Landline - +91-11-47046111
vijay.kumar@satramdass.com

Satram Dass B & Co. made the following annotations 

"This message and any attachments are solely for the intended recipient and may contain confidential or privileged
information. If you are not the intended recipient, any disclosure, copying, use, or distribution of the information
included in this message and any attachments is prohibited. If you have received this communication in error, please
notify us by reply e-mail and immediately and permanently delete this message and any attachments. Thank you." 

2 attachments

Paperbook-NGT Reply-R34 Shivalik Processor.pdf
12795K

Paperbook-NGT Reply-R70 Denim Touch.pdf
11036K
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